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! 1 8.4.87 In this application under sectipn [}
p— = .!Qﬂ"’b." : ) "i \
12 of the Administrative Tribunals =4t g -
Act, 1985, the petitioner seeks £ 2spaen Oy,

|
'intervention of this Tribunal to direct .

fthe respondents- Opp, Parties to % ; ‘JlﬂﬂLé

| .
‘transfer the petition-r from Jeypore 6b1
'to Cuttack as the wife of the petitioner

grocentlv died because of gas cylender having
‘bepn exploded., It is further suhnittedby the
;optltlvner that he has +two kids andtlt is
%very difficult on his part to look aéter them
1as he has no relation at Jeypore to iook after

the kids during the absence of the pétltionbr

‘from his residence when he is to att@nd the
|

|
|

official work. We can well imagine tﬁat there

would be a serious hampering in the #ischarge

of official dutiesby the petitioner éecauSe wel fare
of the kids will be of paramount con%ideration

to the p=titioner, All the same, we %re not inclined
to pass any orders in this applicatiQn because
transfering a particular employee fr&m one station
to the other is within the discretioq and competence

pf the competent authorities., We do not 1like to

transgres upon his jurisdiction. However, we feel that
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Order No.l dt. this is a very hard case where compLssionate view
80 40 87 COntd.

matter with the concerned authoritic

stands dismissed leaving the parties

own costs but we would repeat that

A copy of this order be se
arty No,3- Deputy Director Ganeral,

alcutta giving full particulars of

Vice|

|

W

should be taken by the concerned authorities and
if gaken,we feel that the petitioner |would be in a

ﬁosition to deliver the goods in a better way.

2, Subject to these observations, the application

to bear their

the concerned

authorities would take a compassionate view in the
matter and do the needful;as early.as possible .

nt to the Opposite

All India Radio,

the case for his

%nformation and further action. A copy of this order be
‘#lso delivered to the learned Standing Counsel Mr., A,RB.

iMlsra who has assured us that he would take up this

S .

Chairman,

Membgr ( Judl.,)
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